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disciplinary authority. Perusal of the enuuit report reveals that it is not 
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and considcrin the difficulties faced by the applicant, as pointed out 
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Respondents are also directed to reinstate the applicant in service and 

20.2.1994 to 15.5.1999 as medical leave on the treat the period from  

strength of medical certificate submitted by the applicant and the 
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admissible. The Respondents shall comply with this order within thirty 

days from the date of receipt of copy of this order. 

12. 	In the result, the Original Apphcaton s allowed. No costs. 
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